
men wurt 

L.Z" 	"...4411v 	-I '‘d 	1th LJ:Vily 

Qs Ay  irk,' 444.icat run Ito .070 of ,j92 

.haldnonock I. C116 the  07th  day of _stessaff)ligLa 	lyyy 

Hun' bi ° 	 aciv I, alember 	J ) 
non' bi e 44..14. P. 	iny n, aiember k 	) 

Bri nasp at i ham Velma, a0 :0bri P.h. Velma, Junior 

Telecom  Lifficer t.; / Li U. 	al fax, Varanasi-2, 

h/ o Ja-1/1 64-7, hanulnay ar Colony, Pandeypur, Var a-
nasi uantt .-2z1002. 

Appl g ant 

By Advocate raj. ivi.N. upaanyay,  

Versus  

1. Telecom jists ict :dianayer, Val an as le 2. 

2. Lacier./ uener al aianay el, fej e cum u. 

uUCKnua. 

d • 	union of 111U1a is 	o t.)  n .4e cf. et sr y, aaLnrst y 

of communications, Piens; uel ni.  
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By do 'ble  air . 4.K. 1.  	 er _kJ I 

s he applicant has came up art n t he  

piaye-el. to s et aside the order for recuvely of 

iis, 4.8,400/ — from nit, pay °nu al au the amount which 

nas all ea r}' been e Gov ei?d, "im. 
tr  t u

ef
e‘ rect eu  

• 
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G. 	 per applicant' 3 case .vnii e„ 

was post ed as J . 	 L 	i+tUy naisdSuS, ne was 

s et Ved with an order, copy of Mach is annexure 

brit t Or recovery of Ks•28,400/-• and the r esponaehts 

pr oceeded with t he recovery by deduction t rum his 
/c-it/s.  

pay at the r ate of Ns. 	/.. pa month. f he applicant 

Ct,-C 

made di reps °bent at iur4, copy of which is annexut e 

tis-o 

i3 and r.-4A to yet information as to why and on „vnat 

ff Yr& xi/ 
corir1=1,6L;n, t he Cal()  Unt 	 being deducted but ds per 

• case, t he r espondents Kept a deaf ear to his 

✓ equest. L.-0ns equent.1 y, he has come up before the 

1± ibunal.  

3. hear LA, the 1 earned counsel for the. 

applicant and ahrs 	 .,thaleKe4 , I earned counsel 

f or the s espoarents who has opposed the ;_a eyes in 

the 0..i•v• mainly on the yr °Lind that t he impugned or,  der, 

copy of will en is annexur e 	 the •• gives 

details of tne Vouchers against which t ne recovery 

has been fixed. 

4. Taking into consider at ion, t he pl eajins 

and the annexuiea fifes by t he applicant, we find t hat 

inspit e of applicant ' s repeated  request s, ne nes nut 

een f urnisneu with the details fur which recovery is 

being made from his Salary, to wra th he is entitled 

only 
notkunder principle of natusal justice but also under 

t he rules  in t his reydrd and it appears that t be o pp-

ost wily has nut peen allowed to him. 
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b, 	 With t ne  above facts in view, we 

f rnd t not the impuneu or der has Peen p a4s ea wit hout 

yiviny any opportunity to t ne applicant to explain 

his position and represent ay ainst t he same and no 

inquiry nas been neld as "resci japed under nuke 

and therefore,  t he order of recovery, copy of which 

is annexuv e rt-1, is set aside and t ne amount air eddy 

recovered,  be refunded to t he cppi icont . now ev el., it 

will be open for tne respondents to re-open t ne issue 

a nd conduct inquiry as per rules. no order as to costa. 
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